4211 Oral Answers
these oil companies have been play-
ing hide anJj seek with th. jobs of
their employees. So many conferences
have been held; several tripartite
meetings have been held; decisions or
suggestions, whatever they describe
them, have been given, and the oil
companies "ave defied them, which
the Government has described as un-
helpful attitude. In view of the fact
that they ave not in a position to
make these companieg obey the law
of the counry, will the Government
recommend to the Cabinet that these
0il companies be nationalised?

SHRI L. N. MISHRA: This is n
very broad question agnd we are not
going into “1at. I am concerned with
the industrial relations part of it and
I have stateq that we are going to
have a Commission of Inquiry ap-
pointed. I taing it will solve the pro-
blem for the time being,

(Severa] hon. Members stood up)
MR. CHAIRMAN:

asked many hon.
questions on this,

1 think 1 have
Members to put

I should like to make a suggestion.
I could quiie see that Mr. Niren
Ghosh wag anxious to put another
question. He 1is the original ques-
tioner. But hereafter if he wants to
ask a further question, he may ask
a neighbour of his to do so.

SHRI NIREN GHOSH:; Sir, the
practice was to allow the questioner
to put three questions. But you are
curtailing one already.

SHRI BHUPESH GUPTA: Natural-
ly, it depencs on the nature of the
question—pubhlic interest, more know-
ledge, information, all these things.

MR. CHAIRMAN: Thank you very
much. Let us follow the rule.

SHRI BHUPESH GUPTA: Rule is,
Sir, good sense.
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+[Rams on TRAVEL AGENCIES IN
PunJsaB

*519. SHRI V. M. CHORDIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the names of the {ravel agen-
cies of Punjab which were raided in
April, 1967 by the Central Intelligence
Bureau; and

(b) the number of petsons who
were arrested and the details of the
action taken against them?]
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+[THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)

The offices of the National Travel
Service, Jullundur and the New World

+I 1 English translation.
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Travels, Jullundur City alongwith
some residential premises were Ssear-
ched by the officers of the Cential
Burcau of [nvestigation

(b) Three persons were arrested
and subsequently released on bail by
Magistrate A case against them has
been registered and 1s under investi-
gation ]
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SHRI Y B CHAVAN The matter
1s under vestigation Certaimnly there
were some documents We have taken
certain documents, have taken posses-
sion of them I cannot divulge the
information in the course of investi-
gation
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SHRI Y B CHAVAN That 1s a
question of common knowledge When
a matler 1s under investigation, the
investigation 1s to find out under what
offence he can be prosecuted, under
what section When the whole pro-
cess 1s on, 1t 1g difficult for me to gne
information at thig stage
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SHRI Y B CHAVAN At the pre-
sent moment, 1t 1s about the passport
They went on a wrong passport The
arrest was made op that

SHRI BHUPESH GUPTA We are
not asking the hon Minister to give
such information as would prejudice
the investigation But certainly hec
can give us some broad facts because
certain legal process are under consi-
deration or they have already been
instituted Therefore, we would like
to be given a lhittle more light on the
subject

SHRI Y B CHAVAN 1t 1s
difficult for me to give more light be-
cause I have myself refused the ad-
vantage of more information from the
mvestigating officer If I have got
mformation, I can give, If I have not
got the information, wherefrom can 1
g1ve you?
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SITRI Y B CHAVAN
notice for that

I 1equuic

St MY AEN F AT qES
¥ 7z qoAr wEaT g fE S e W
TH R ET BTN ¥ AR W AT ASE
®F; AAGE G, JAY TEGE 7T FFT
T WY I JIE SN ATIE F AW AT
WY AT 5oy ST @ ¥ graEe
Td FH g TE
SHRI Y B CHAVAN I think we

will have to wait and see the result
It 1s too early to say anything





